FORM A

PUBLIC ANNOUNCEMENT

{Livicfer Regination & of the insohvoncy and Banknatcy Boesnd of [ndia
{insaivency Resalidion Procoss for Corporate Porsans) Rogulations, 2018)
FOR THE ATTENTION OF THE CREDITORS OF
M/ 5. JCR FASHION RETAIL PRIVATE LIMITED

STATE BANK OF INDIA
HOME LOAN CENTRE, SOUTH VADODARA
2nd floor SWC Hub, HLC SOUTH , Vasna Bhayli Road, Opp Rajpath Vadodara-391410.

Appendix-4 [Rule-8{1]] POSSESSION NOTICE For Immovable Property)

STATE BANK OF INDIA

RETAIL ASSETS CENTRAL PROCESSING CENTRE,

dndi3rd Floar, Kalpatary Butlding, Opp. Marmada Guest House, Opp. GERL Compound. Subhanpura Cross Read,
Eliora Park, Vadodars-300023, Ph - (2652307088 2397047 & 2387048

SALE NOTICE FOR SALE OF IMMOVABLE PROPERTIES

RELEVANT PARTICULARS Whereas, The undersigned being the Authorized Officer of STATE BANK OF INDIA-HLC - SOUTH VADODARA, underthe
Appendix - IV-A [See Proviso to rule 8 {6) [ Mame of coponste deior JCH FASHION RETAIL PR Secuntisation and Reconstruction of Financzal Assets and Enforcemeant of Security Interast Act 2002 and in exaercise of
' 2. | iy of ICOpOrmtion Of Corporsie Oubior | T0/UL 207

powers confemed upon me under section 13(12) read with Rule 3 of the Secunty Intenes! (Enforcament) Rules 2002, issied
Demand Notice to the following bormowers calling upon them fo repay the amount menticned in the notice as mentioned below
within &0 days from the date of recsipt of the said notice

The borrower having faled lo repay the amount, nofice is hareby given to the borrower, legal heirs (known -unknown), legal
represeniatives (known - unknown), guaranior and the public in general thal the undersigned has taken Symbolic

E-Auction Sake Notice for Sale of Immovable Assets under the Securifisafion and Recenstruction of Financial Assets and Enforcement of Security imteres! fcl
2002 read with proviso o Rula 86} of the Security intersat (Enforcement) Rulas, 2002

Notfoa s harsty given tothe pubic ngeneral and n garbeular do the Borowerfs) and Guarsrion s) that the beiow tescrbed mmovatis property mengagedicharged io the
Sacumd Crediior, o Physical Possession of which has basn iaken by the Auhorsed Oficar of State Bank Of india. e Sacured Cradilor, wil be sokd on "As & Whase
8" s What i and Weakeer (hers ° basis forrecoweny of ther duss | he secuned creditor from under menbonad borowernis i gearanion s,

SnorTy e wihch compornes cletiol | Risgeser of Comgnnes) - Ahmsadsbad
& incorpomied / regisiensd
. | Corporgie kentiy Mo, / Limied] Liabisy | LSS0 R0 TRIODES TS
IeniTCHTION Ml Of Domoite delTor
[ Rchenss of T megenea URCT [ f
prncipal office [ Ay of corperEte &4 Grourd Floon, KalaSagar all, Ghstioos,

T Bidders snould pet Memsalves rastensd on BAANKNET com by proading requists KYC documents and regrstration fee a5 par the practios [ollowsd by PSB cesto Anwmedishad - 380061, Gussl Possession of the property descnbed herein below in exercise of powers conferred on himher under Section 13(4) of the
iAfiEance Pl Lid. wai baloms the auchondals, G | oy SoMTEncament 029 n Wiarch 10, 2026 L], Arrmenshad Henon
i o G viaki s e i Qi & i) o said Act read with Rule 8 of the said rules on the date mentioned here under.

The borrawed, legal heirs (known - unknown), legal represantatives (known —unknown|, guarantor and the public in genaral i
hereby cautioned not to deal with the property and any dealings with the propesty will ba subject to the charge of the STATE
BANK OF INDIA-HLC - SOUTH VADODARA, for an amount mentioned nera under and furirer interest and oiher charges
thereon.

st son Prtessonal o March 10, 2026

7 Estrramiod dote of closum of nachenty Soptember G, 2026 LA day from 1ho dsto ¢
resolBOn [Foress corrirencernen of CIRP Le Masch 10, 2008,

& | Mame and regstrtion number of the Mr. Resnan Arishbihal Majmucse,

mEchency proisssions actng as imsn | Risgn Mo

Date & Time of E-Auction 15.04.2026 from 11:00 AM to 4:00 PM

Borrower|s| & Guaranlor(s ESRVe FNCE [hate & Tieme of

Ditsils af Dem: : Details of Property . nepection | rEsokition (rofssunal B 1PA-007, P ROISTE/ 2071200213028 The bormawer attenbon i invited to provisions of sub-section (B) of section 13 of the Act. in respect of ime available, to redeem
Spala e A e CTHAY g B &, | Aicdrens o oomall of T mtonm i i ﬁﬂq Al HIHSHIL'LHHI:!BE-SEE
With furthes Inferest | expenses PR Contact Persan sohiion il e At Corpormm Rioad, Near Prahiscragar Garen, !
p Propety 0, SEINZOOISR3M 241 b e Fiowd g S Sr.|Borrower's/ Demand Notice o Possession
:'"""‘"_‘E""'“"“" 2BHK Flat: Al thet pecs and parcel of fand and ground oaether Wi the i gyl No|Guarantor's Name |Date & Amount(Rs | Description of the Property Date
rs Jyoti Borade buikdings) heradRaments and premeses standing Taron in P property shated 22.37,000.00 11:00 ﬂuhlﬂﬂzﬂi - Aéicrens, and oimail 1o b used fof €04, Emr:n Cavicesins, Oaps, Flieors) Arftila, . Animmovable property of borrower /martgagor compnsing of
1 at Flat No.B/303, Zitkem Sparsh, Tarsal, Viadodora. Regieiraten Dist Vacodara| 2,23,700.00 | e e T DS YIS0 P VNI land & buildings and erections therson (both prasent and
R 15,54,621.00 Sub Dist Yedodarz, Moue Tarsal Survey No822, TP Scheme No 39 (Tarsal), 10.000.00 Hemant Prakash v e orfastioniiy fislloom fulure} situated at all that plece and parcel Ragd. Dist Sub
R Fira Piot No.154, P Camef Aves 57,33 SqM., Bakony Camet frsz 520 ' waTeIEIN Mot No: 95747 17070 Mrs. Megha Dt: 26.12.2025 & |dist VADODARA, Mouje GORWA, RS No.134 TO 197, 12,
4102025 1M Verade Padi Comman Land admaasiring 14 76 S M T ot o sresoon o e, | 24 Wawch, 2006 . 14 GG vor oo Vishnuprasad Patel | Rs.18,08,556.00 | 215, 281, 282, 282/1, 283, 284, 286, 202 TO 297, 298/1, | 09.03.2026
2 = P i) - SEdN MO0505 81T 12 s, ol cromBioen, I Bri urcher clsesmy | Mol Sppsienitle 51 pmisian| . Aceount No. a6 on 288/ EHHE_ 396, C5 NO.3830, i“ FLAT NO. 178, 4TH Srﬂhﬂ"t
Mr Arvind Solanki & : Oy R: " - (04 o stibecton (BA) of secmon 21, 40106394316 25122025  |FLOOR, "SHRADDHA AVENUE, 240-MIG C, GUJARAT
Mrs. Rznjanben Soiank BHK Resicential Pt Al it pece and parcelof and andground logether wih) o oo o0 | G4 doms Bscetained by e Ingern esohion HOUSING BOARD, GORWA, VADODARA" Built Up Area:
: mLi:ﬂw; Hl'ﬁws :r? :E;.::T ﬂmlﬁ F""ﬁ 'Im 1:00 Al o 11:00 PM X | :a":ﬁ‘-’l-‘-i'l'-;'ﬁ?" T o Fil gt o .1 SB35 5q. M. Souncaries: Eask: Road, West. Common
5 mE 0 AP, QBROnG FOdr, ARSnar 1 Hma i . ] LAY Py of |resbascy L ¥ Frat | :
H.i.".“m.“ G‘:lrllu Il'm wduw m Um Sut nﬁ: |mmla—‘ !‘mﬁ i'hm mlh WiendiTien] b mct s Onhorises D-Emr Hﬂ”hl Fi-ﬂ'l”ﬂ' 1?3 51.'I|.I'|h 'D;raﬂ EFHEE
Gy S o240 BukUpve: 239 5wy Vo v Solrk s | 10 | aTema mcimsbsitprahsyeesi O MERTINEN GO Ly 0 O/ T 0
00.08.2025 RanarbenSolirki, =L ﬂaﬂmma:md j : land & buildings and erections thereon {both present and
P O ——_— Mr. Nipun future) situated at all that pece and parcel "Regd. Dist. Sub
5 PIOMIY NS Hsssartpsiagn oo : .| DLOa11.20258 [ist VADODARA, Mouie Manjalpur, RS Flat No. F-2
mt. Hiral RaviKumar Valand . i Prwscsl Ackolosss suirma i reclioned @ point Maherndrabhai o IWICHpE: iy . \
1 BHK Resicedia lt- A pica and parfoltad and round geiarwith | 9,15,000.00 | 01003028 10 400 ; Rs. 16,77,381.00 | Admeasuring 5344 Sq Mir & Fiat No. F-3 Admeasuring | 09.03.2026
1 |Rs. 14.40.870.00 the uisngis) hﬁf&{ﬂjfrﬂ and pramises sEndng thersan in the progerty 31 500.00 F1:00 AM o §5:00 PM ) Ervest I a1 - opucriastndigmat.oom Parikh a5 o 5256 Sq Mir. "PANCHALI APARTMENT" stuated on land | Symbolic
L b situated 2t Fiat No. 1085, Firsl Floor Om Chambers Vadodata, ﬁaﬁﬂa.ﬂﬁgﬁﬂﬂg ———— | Homant Prakash i i o mabvlnsdseomacrdaen ﬂm ww Account No. 03.41.2025 |Bearing R, S MNo. 30712 Paiki, T. P No. 19 of Mouje
02.04.2824 '3.15""2'-..'"’””” et U, Vadodera. "":',”-E. vacodara asta Vibhag 8. C3 5.000.00 6aTENTRIN i e o 40930672943 Manjalpur, Dist Vadodara® Boundanes: East: Shreenath
NOBAY. Super Bult UpAvea 46,48 5q.Mir (300 2050 K] Nolice i hareby givan 1hot the Natonal Company Les Tribunsl has omered Lhe Park Society, West Properly of Rajibbhai, North: Road,
Encumbrances: To the best of knowbsdga and information of s Authorised Officer, thers ave no other encumirances advised io B Sank, The etending bidsers should HE".E{H;;‘E ::ﬂﬁ;‘g;fﬁ;‘:ﬁ'ﬂ'ﬂgﬁx'ﬂéE:Zﬂ?ﬂ&“—'ﬂix rﬁmﬁjﬁ South: Sonal Park Society
e e owr independset inquinies reganding the ercumibrances, tille of propertyfies put on auciion and daims! rights’ dues sfscing the propey. prior o submilting] | Professional on Maech 10, 2026. : . ) Date: 12.03.2026 Sdi- Authorised Officer
i bid. Thea-Auction adveriisemen does nat consstuts and wil nat be deemed o constituts amy commiment or any represantaton of the bank ngm;m hgi:}; The crestitors of MU's. JCR FASHION RETAIL PRIVATE LIMITED are hereby called upon to Place : Vadodara State Bank of India

| il B 1| it 1. (il L March 24, 2028 1 fitaniivh | |
sl it all e g v s mrcumbancis welter knowe or urknowe o e Bank, The Authorised Oficer Secesd Cruditor shal ol be sesporsible manywiy for] | B olossional ot the addruse mantioned panll corseu ri} T Y ution

a'rymird pr,:um-'r;'s s The financial preditors shell submit e claims with prood By electionie masns onky. All
TOS/ GST, wherevet aquicable, wil have 1 be bores by the sucoessul bddes / buver, v and above e id amosst. Sale Corfimation wil be subjectts consentof| | Ot c1editoes may sutbid the ciaims with proof 1 persan, by pust of by slectronic mears

martgagarbomawer i auchon does notfstch mone fiat e reserve price as per provision of SARFAE S ke 3(2) L B iﬂla':':;ﬂ'mmﬁf?ﬁ”rﬂ,mf s £
TH NOTICE SHOULD LSO BE CONSCERED AS 0 DAYS NOTCE T0 THE BORROWER, GUARANTORS ( MORTGAGORS UADER RULE & ) OF THE SECURTY| | uines ertry o 13 10 act s uthorzed rapresestaive of v cis Mot ot presan] i o s B ﬁl&lﬁ Eﬂ&NﬁHEF ool
MEHEET;‘.’:EFC!%‘:’.I:.IEH‘:‘: RILE 2002 y o . G _ Sibemsssaan of fatse or misleading proofs of ciaim shall attrsct penaltics 2nd Floor, Tower A, Office No 234-241 Swe Hub, Opp. Raj Path Complex, Bhaill Vadodara,
For detaled terms and conditions of the sale, please refer o the ink provided in State Bask of india, #e Secured Creditor's, E‘:ﬁm o m“mﬁ e “'I*:'f Vadodara-390001 Phone : T600037542 E-mail : Sbi. 18864 sbi.co.in
Website hitps:/isbi.co.inweblsbi-in-the-news/auction-notices/sarfaesi-and-others & BAANKNET.com L N O e SR E-AUCTION SALE NOTICE FOR SALE OF IMMOVABLE PROPERTIES
Authorised Officer, State Bank of India AFA Valld til1 31.32.2026 |  [E-Auction Sale Notice for Sale of immovable Assets under the Securilisation and Reconstruction of Financial Assels and
Enforcament of Security Intarest Act, 2002 read with proviso 1o Rule 8(6) of the Security Interest (Enforcement) Rules, 2002,
Motice is hereby given 1o the pubfic in geners! and in particular 1o the Borrower(s) and Guaranton's) that the below described)
immovable properties morgaged charged to the Secured Creditor, the Physical Possession of which has been taken by the
Authonsed Officer of State Bank of India. the Secured Creditor, wall be sold on * As is Where is°, As is What is" and Whatover
thare &° bass on 27.03.2026 11:00 to 27.03.2026 16:00 for the recovery of respactve amaunt, dua (o the State Bank of India|
(Secured Creditor) rom the respective Borrower(s) and the Guaranior(s) as specified here under.
Date & Time of E-Auction 27.03.2026 from 11:00 AM to 4:00 PM
OFFICE OF THE RETURNING OFFICER SPCDF & COLLECTOR GANDHINAGAR {with unlimited extensions clause of 10 minutes)
AmulFed Dairy, Plot No. 35, Nr. Indira Bridge, Ahmedabad-Gandhinagar Highway, Village Bhat, Gandhinagar- 382428. s of Total dues for T — ﬁmﬁn Price| Date & Time .:;m
Email:- ro@spcdf.coop INo| Borrower recovery . fop i Barsnge: | (ISPeESGN
ELECTION NOTICE | S e
\Property ID: SBIN200016925359
An election is to be conducted for th f 14 Board of Di for Sardar Patel C ive Dairy Federation Limited | Rs. 160105200 ECTCLCH0E the immovable From
n election is to be conducted for the post o .4 ard o Jrepturs or Sardar Pate anperatwe airy Federation | imite Mrs. Kalpita Ashwin | 850 061082019 PEIEDC, B 00, Tt oavict| 16,50,000.00| 3,00 9026
(SPCDF) under MSCS Act 2002 (as amended in 2023) read with MSCS Rules. The Election program for Board of Directors 4 |Pandya & wnﬂﬁrﬂ:ar interest 'E,‘%' mﬂslm. (4thle DlatHu E-| 6500000 |  11:00:00 To
. i . ; . e Mr. Ashwin Vasudey |Incidental expenses 403, ree Harn Darshan| 2" T
Is as mentioned below. (detailed programme is also available on website: spcdf.coop) F;ﬂ d;a 5 ST menﬂ I:IIEEL Road, %E__ 10.000.00 z,::;;g:ﬁ
mereon | e Raiway, - <00:
Election Program for Board of Directors E_ﬂ*ﬂ:;;?mﬂf:ﬁf?ﬂ?ﬂm
55 an Yalcd
o at i - o FLAT: All the piece and
Publication of Provisional List of Members and Delegate, | 23" March, 2026 (Monday) By 5 PM Rs. 17.35,920.00 [parcels of the immovable )
Ellglblﬂ to Vole on website Mrs. Shivani as on 26/0872019 {Eﬁgn!&%}f IJ'HI'IIQI:1 Dht::J'H:t 15 60.000.00 Hﬁr:;nﬂiﬁ
Time window for raising objection to the Provisional List 24" March, 2026 to 27" March | 11:00 AM to 3:00 PM 2 ﬁ"““"‘” with further intetest jy_ G0 Vibhag B Tia No- 12:2| 15600000 |  1:00:00 To
2026 (Tuesday to Friday) e e, expersos (C.5 No. 276, al Flat No, 402, 8| oosge” | - 23.03.202
! . | f ’ L y
thareon Niwas Apmfimml Co.op. Housing 18:00:00
Scrutiny of Objection received to the Provision List (if any) | 30" March, 2026 to 1* April, 11:00 AM to 3:00 PM mﬂfﬂ-‘ﬂ_ Pﬁm‘ﬂdﬂﬂam-
2026 (Monday to Wednesda i
026 ( y ednesday) Property ID: SBINZ00021140568
. : I : ¢ % . ¢BHK FLAT: All the pisce and
Publication of Final List of Members/Delegates, Eligible to Vote | 1* April, 2026 (Wednesday) By 5 PM p:si:ﬂl_a | %f_ 1_ha£m51unéuagu_|1
f enfia Lisinct i
ili inati th - : . 2 55 13_.!15,2?9.“ Vadodara, City Survey Vibhag- From
Issue and Filing of Nomination 8" April, 2026 to 10th April, 11:00 AM to 3:00 PM TR a;!::ﬁ ”; Efﬂﬁﬂm! Tikks No. 163, CTS No| 13,50,00000| 23.03.2028
: rs, Shwetaben wi ar inierest |15841 154/68/2 al Flat No.- 104 4th
2026 (Wednesday to Friday) 3 | Brijeshkumar Soni | incidental expenses, [Floor. "Vrundavan Apartment’,| 1:35.000.00 [  11:00:00 To
and costs . [Musa Pole, Marvadi Khadaki,| 4pp000.00 | 23-03-2026
Publication of List of Nominations Received 10™ April, 2026 (Friday) By 5:00 PM thereon fﬂi‘:-ﬂmgﬁ jﬂ‘ﬁﬂa?ﬂ 16:00:00
Sq Mtr & undivided comman Plot &
Scrutiny of Received Nomination Forms 11" April, 2026 (Saturday) 11:00 AM onwards Fﬂﬂam_ﬂnFﬁ-45$W
OASESSION. FTTYSICal
lnaf i L ' i th : ‘ Property ID: SBIN200032313681
Publication of List of Valid Nominations 11" April, 2026 (Saturday) By 5:00 PM BHS FLAT Al e pisce and
Withdrawal of Nominati 13" April, 2026 (Mond 11:00 AM 1o 3:00 PM R 145008200 KT porty bong ol D :
ithdrawal of Nominations ril, onda : 03 : y being : rom
P ( y) Mr. Rakeshbhai as on 041062022 |/ sy Distict Vadodara, Mouie:| 8,00,000.00 |  23.03.2026
— : . . : . 4 |Natvarlal with further interest lvadi Vibhag-A, Tika No.- 6/1, CS 80.000.00 | 14:00:00 To
Publication of Final List of Contesting Candidates 13" April, 2026 (Monday) By 5 PM Chudasama '“‘3';“;'3' e mﬁﬁﬁﬂ"j{:‘pﬁfﬁfg:‘ 000005 | 23032028
COSI5 el 4 i i y i
e , th ara. Built Up Area: 65.06 Sq, 16:00:00
Date of Polling, if Necessary 26" April, 2026 (Sunday) 8:00 AM to 04:00 PM and sreen h Shree E;am TM;;TAH Wals,
all those who have entered polling station at 04 PM or sl sk
before should be allowed to cast vote Property ID: SBINZ00019389363
P 1BHK lFL,ﬂ.T-{ Alpl-, the péece EI‘II:I
Counting of votes 26" April, 2026 (Sunda Immediate after - 1,1£,081.00 fparcels of the immovable
poting Prakashbhai Agrawal | With further interest [ Sub Dstict Vedodara, Mouj| = i
5 | & Mrs. Kamini Akash |incidental expenses, beary ca5 toy nes san o rg| J7:500.00 | 11:00:00 To
Submission of Form 19M with recommendation for seeking | 26" April, 2026 (Sunday) Agrawal andcosts ele. o Bios P b Bhviy| 10,00000 | 23:03-2026
- : ' 16:00:00
approval of CEA before declaration of result of BOD théreon Cﬁﬁfﬂ F'rél'lapzaqabri :TISEA.
] . G SFuCEndn Bd
; ) i X . 1.00 Sq FL Possession: Physical
Declaration of Resuit of Board of Directors After approval of Cooperative Election Authority, New
Delhi on F 1M Property ID: SBIN100000396831
eihi on Format 1BHK IFL..!I.TI All the pseca and
parca 5 of the immovable
Nomination of Government Director as per Section 48 of | To be done by 2nd May, 2026 Re. 20008500 [ coer ey O e s
MSCS Act. Mr. Rakeshkumar ?;ufzn:&ﬂlfﬂ?ﬂl ﬁtﬁi%mghmﬂ]'ﬂn SE ?Pﬁ;s pilchcg P
. W @r iIrneras I, LF. ame Mo P, ;
. . 6 Singh incidental expensas, {131/1 at Fiat no.B-303, "Sai Lata" 43,500.00 11:00:00 To
Election Program of Office Bearers andoostselc. dmenL,_ Bh «,r.,-.gg sacienry_ ﬁ;ljr. 1000000 | 23-03-2026
Sataan ardar Estate, Ajwa Road, 16:00:00
Announcement of Election Schedule 4" May, 2026 (Monday) After Declaration of igginsgonabos b g
. - : : ; : 30.095q Mir
|. Time window for filing nomination 09:30 AM to 11:30 AM Result of Board Pocsscetor: el
Il. Scrutiny of nomination papers 12:30 PM to 02:00 PM Members' Election Frnpaﬂrfﬂ%ﬁﬂmiﬂmnﬂﬂﬂi
. " ZBHK FLAT. All the ge and
lll. Time and date for withdrawal 02:00 PM to 04:00 PM parcels of the |mF:nn|:+5'aEnI&
, . . , residential propearty being ai Distnct
IV. Display of list of the contesting candidate and schedule | 04:00 PM Rs. 13,85,182.00 (80T T e 71 From
o1 elec  [Patel & with further interest INo. 3, Final Plot No. 613 off “aonsas [ ionon's:
Mrs. Pinky Jigar incidental expenses, [Vadodara Kasha in Wadl Division,| L b
Meeting of Newly Constituted Board & Publication of List | 5" May, 2026 (Tuesday) 11:00 AM Onwards Patel andcosisete.  |Vadedara city Survey No.| 10,000.00 2‘::3;3:5
for valid Nominations, Polling (if required) Mereon s . A-206, "Gayain Flats”, Shastr 2
Efaﬂg Mahadey Lm nngu, Opp
4 : : : : nd Hall, YWad, Vaoooar
Declaration of Result of Election of Office Bearers After approval of Cooperative Election Authority, New p;h:ﬁn:mn:pmmm At
Delhi on Format 19N [The e-auction wil be conducted through Bank's approved senace provider Mis PSB Alliance Pyt Lid at their web poral
hitps:baanknet.com. Tha interested bidders shall ensura that they got themsalves m-grci::dnmd ﬂﬂmlhﬂ ﬁ-aucﬁﬂkn website and
" % " " : " . ; . s ; i Bilo daposd aarnés money i e virlual wallal created by senica provider a5 per guigalmes p & on hitps fbaanknelcom
l':}bjaf:tmn ifany in resﬂlut_mnmalma of c%alagalestnmmatmn can bﬂ filled in wntiqg at Office of Collector, Gan-:ljhlnagar within The nlerselad Sikders whi riquiie asiisiance ki srsatig Lsgin I0° Paseword: upkiading ot bivaling Bid tocinsiti
timeline prescribed mentioned in election programme above. Polling and counting of votes (if necessary) will take place at Training/ Demonsiration, Terms & condilions on onlin Inter-se Bidding tc.. may visi the wabsite hitps:baanknet.com
' : T L : : 1 s : For datailed terms and conditions of tha sale, please refer to the ink provided in State Bank of india, the Secured Craditor's
SPCDF, AmulFed Dairy, Gandhinagar within timeline prescribed mentioned in election programme above, uabeite BiDe: B bLoo, I and webels Itps:Reanknet.oom
Statutory Notice under Rule 8(5) of the SARFAES! Act; This i3 also a notic fo the Borower/Guaranior of the above loan under
Sd/ Ruée B(E] of the SARFAESI Act 2002 about holding of Auction for the sale of sacured assets on above mentioned date
2 Enquiry: Tilak Ranjan Talukdar, Authorised Officer - Scale - IV - CM, Mobile No. T600056269,
RO SPCDF and Collector, Gandhinagar MADAN JHA. MANAGER NPA. Mobile No. 7600025578

Authorised Officer, State Bank of India
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Y2i) ofl cycll 12 30.03.2026011 A Ai¥all 05.00 &/l 06.00 el AN ‘Y B i §”
“U B I 20 “Y uel ¥ B ARA QR A9, ¥ yBRAGHY d] Rl (3§
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ADVERTISEMENT IN RESPECT OF TRANSFER OF STRESSED LOAN
EXPOSURE OF SUPREME HOUSING AND HOSPITALITY PRIVATE
LIMITED TO THE PERMITTED ENTITIES BY PARTICIPATING IN UNDER

SWISS CHALLE
IDBI Capital Markets & Securities Limited (mandated as “Process Advisor”) for and on
behalf of Canara Bank (“Bank”) invites Expression of Interest (“EOI”) from eligible ARCs /
Banks /NBFCs /All India Financial Institutions or any other transferees (collectively “Permitted
Entities” or “Bidders”) eligible/permitted under applicable laws and also under the guidelines
issued by the Reserve Bank of India (‘RBI"), including the RBI (Commercial Banks — Transfer
and Distribution of Credit Risk) Directions, 2025 (the “RBI Directions”) and as amended
time to time and under the Bank’s internal Board approved policy, for transfer of stressed loan
exposures of SUPREME HOUSING AND HOSPITALITY PRIVATE LIMITED (“SHHPL”) with
total outstanding of the fund-based limits amounting to Rs. 5,88,66,23,008.71 (Rupees Five
Hundred Eighty Eight Crore Sixty Six Lakh Twenty Three Thousand Eight and Paise Seventy One
Only) as on 11.03.2026 plus further interest and charges etc. from 01.03.2026, to the Permitted
Entities/Bidders through e-Auction under Swiss Challenge Method (“SCM”) on “All Cash” basis
with a minimum Reserve Price of Rs. 470.00 crore (Rupees Four Hundred Seventy Crore Only)..
The transfer of stressed loan exposures of SHHPL account(s) shall be on ““as is where is”, “as
is what is”, “as is how is”, “whatever there is” and “without recourse” basis The Bank will
not assume any operational, legal or any other type of risks whatsoever relating to the stress loan
exposure sought to be transferred and shall not be providing any representations or warranties or
assurances for or concerning SHHPL accounts or otherwise. All Permitted Entities/Bidders are
requested to submit their willingness to participate in process as per the Bid Process Document
by way of an “Expression of Interest” (EOI) and executing a Non-Disclosure Agreement
and by depositing Refundable Participation Fee (“RPF”) of Rs. 47.00 crore (Rupees Forty
Seven Crore Only). Last date for submission of EOI, NDA and deposit of RPF is March 16,
2026. Interested bidders can also access website for further details (Bid Process Document)
www.idbicapital.com and Click on Tender & Bids. Interested parties may contact undersigned:

Contact Persons Contact Details E-mail ID
Mr. Rakesh Chandra Shandilya| 6364917101 rakeshchandras @canarabank.com

Mr. Kishor Kerba Mane 8097590940
W Gauray Pareek 8005524089 Co18550@canarabank.com
Mr. Tanay Sanghavi 9137489727 dsag@idbicapital.com

NOTE: Please note that the process envisaged in this advertisement is a two-stage process: the
first stage involves a physical bidding process to identify the Anchor Bidder with a minimum reserve
price of Rs. 470.00 crore (Rupees Four Hundred Seventy Crore Only), followed by the second
stage, which entails an e-Auction conducted under the SCM to determine the successful Bidder
and shall be subject to final approval by the competent authority of the Bank.. Further, the Bank
reserve the exclusive right to cancel, amend, modify, or withdraw this advertisement, or any terms
thereof and the process document at any stage, by uploading the corrigendum on the website,
without assigning any reason whatsoever and also without incurring any liability, obligations or
responsibilities whatsoever. It is clarified that this advertisement is not an offer document and
nothing contained herein shall constitute a binding offer or a commitment to sell any debt/ asset.
The Applicants should regularly visit the above website to keep themselves updated regarding
the process to be followed for the above sale/ assignment including the clarifications/
amendments/ time-extensions, if any. The decision of the Canara Bank in this regard shall be
final, conclusive and binding on all the Interested parties.

Place: Mumbai
Date: 12.03.2026

Issued by
IDBI Capital Markets & Securities Ltd.
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A | (This is only an advertisement for information purposes and not a prospectus announcement)
' | THE EQUITY SHARES OF THE COMPANY ARE PROPOSED TO BE LISTED ON THE SME PLATFORM OF BSE LIMITED (“BSE SME”). BSE LIMITED (“BSE”) IS THE DESIGNATED STOCK EXCHANGE

: ELFIN AGRO INDIA LIMITED

iormerly Elfin Agro India Private Limited)
Our company was originally incorporated as a Private Limited Company under the name “Ravija Sulz Private Limited” on July 28, 2009, in accordance with the Companies Act, 1956 bearing Corporate Identification Number U17119RJ2009PTC029463 issued by Registrar of Companies -

Rajasthan. Subsequently the name of our company was changed to “Elfin Agro India Private Limited” vide a fresh Certificate of Incorporation consequent upon Change of Name dated June 05, 2012 bearing Corporate Identification Number U15132RJ2009PTC029463 issued by Registrar of
Companies — Rajasthan. Subsequently on November 18, 2024, our company got converted into a public limited company, resulting in a name change to “Elfin Agro India Limited” vide a fresh Certificate of Incorporation consequent upon conversion from Private Company to Public Company
bearing Corporate Identification Number U15132RJ2009PLC029463, issued by the Registrar of Companies, Central Processing Centre. For further details of change in name and registered office of our company, please refer to section titled “Our History and Certain Corporate Matters”
beginning on page no 156 of the Prospectus.
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Please Scan this QR Code to
view the Prospectus

Registered & Corporate Office: F - 250-251-252-253, RIICO, Growth Centre, Swaroopganj, Hamirgarh, Bhilwara - 311025, Rajasthan, India
Contact Person: Ms. Khushbu Sethi, Company Secretary& Comphance Officer; Tel No: +91 7976780728, E-Mail ID: cs@elfinagroindia.com, Websnte wwwelfmagromdla com; CIN: U15132RJ2009PLC029463

BRIEF DESCRIPTION OF THE BUSINESS OF THE COMPANY

Our Company is primarily engaged in the business of manufacturing of Chakki Atta (High fibre whole wheat flour), R Atta (Refined whole wheat flour), Tandoori Atta (Specialized flour), Sooji (Semolina flour), Maida (Refined Flour) and yellow mustard oil. As on the date of this prospectus, our Company has two manufacturing units
that are situated at Bhilwara, Rajasthan, viz., (i) Flour Processing Unit and (ii) Mustard oil Processing Unit. We also engage in the trading of certain agro products, including Chana, Maize, Soyabean Refined Oil, Wheat, Groundnut Oil, etc based on the prevailing market conditions. Our Company has a well-diversified customer base
catering to various segments like B2B Clients, Wholesalers, Traders, Retailers and Individual consumers.
FOR FURTHER DETAILS PLEASE REFER TO THE CHAPTER TITLED “OUR BUSINESS” BEGINNING ON PAGE 109 OF THE PROSPECTUS

BASIS OF ALLOTMENT

INITIAL PUBLIC OFFER OF 53,25,000 EQUITY SHARES OF FACE VALUE OF 35/- EACH (“EQUITY SHARES”) OF ELFIN AGRO INDIA LIMITED (THE “COMPANY” OR THE “ISSUER”) FOR CASH AT A PRICE OF %47/- PER EQUITY SHARE, INCLUDING A SHARE
PREMIUM OF 42/- PER EQUITY SHARE (THE “ISSUE PRICE”), AGGREGATING TO % 2,502.75 LAKHS (“THE ISSUE”), OF WHICH 2,67,000 EQUITY SHARES OF FACE VALUE OF %5/- EACH FOR CASH AT A PRICE OF %47/- PER EQUITY SHARE, AGGREGATING TO
¥125.49 LAKHS WILL BE RESERVED FOR SUBSCRIPTIONS BY THE MARKET MAKER TO THE ISSUE (THE “MARKET MAKER RESERVATION PORTION”). THE ISSUE LESS MARKET MAKER RESERVATION PORTION LE. ISSUE OF 50,58,000 EQUITY SHARES
OF FACE VALUE OF %5/- EACH FOR CASH AT A PRICE OF %47/- PER EQUITY SHARE, AGGREGATING TO R 2,377.26 LAKHS IS HERE IN AFTER REFERRED TO AS THE “NET ISSUE”. THE ISSUE AND THE NET ISSUE WILL CONSTITUTE 27.41% AND 26.04%
RESPECTIVELY OF THE POST ISSUE PAIDUP EQUITY SHARE CAPITAL OF THE COMPANY.
THE FACE VALUE OF THE EQUITY SHARE IS %5/- EACH AND THE ISSUE PRICE IS % 47/- EACH i.e., 9.40 TIMES OF THE FACE VALUE OF THE EQUITY SHARES. THE LOT SIZE IS 3,000 EQUITY SHARES
ISSUE PROGRAMME: ISSUE OPENED ON MARCH 05, 2026 AND CLOSED MARCH 09, 2026
PROPOSED DATE OF LISTING : MARCH 12, 2026 * (subject to receipt of listing and trading approvals from the BSE Limited)
The Equity Shares offered through Prospectus are proposed to be listed on the SME Platform of BSE Limited (“BSE SME”). Our Company has received in-principal approval letter dated January 08, 2026 from BSE for using its name in this offer document for listing of our shares on the BSE SME. For the purpose of
this Issue, the Designated Stock Exchange is the BSE Limited (“BSE”).
Our Company, Directors, Promoters and Group Companies are parties to certain legal proceedings. Any adverse decision in such proceedings may have a material adverse effect on our business, results of operations and financial condition.
Our operations are dependent on the supply of raw materials. Inadequate or interrupted supply and price fluctuation of our raw materials and packaging materials could adversely affect our business, results of operations, cash flows, profitability and financial condition. Any
change in guidelines by Government of India or any other governmental nodal agencies for procurement or stocking of wheat and mustard seeds can also impact prices of raw materials. Any increase in the cost of, or a shortfall in the availability of, such raw materials could
have an adverse effect on our business and results of operations, and seasonable variations could also result in fluctuations in our results of operations.
‘We derive significant portion of our revenue from sale of limited variety of our products. An inability to adapt to evolving consumer preferences, anticipate regulatory requirements, and industry trends and demand for particular products, or ensure product quality may adversely
impact demand for our products and consequently our business, results of operations, financial condition and cash flows and competitive position in the agro-processing industry.
Our revenue contribution from our trading operations is subject to volatile and uncontrollable market conditions, which may materially and adversely affect our profitability, financial condition and results of operations .
We derive significant portion of our revenues from Maida, any reduction in demand or in the production of such product could have an adverse effect on our business, results of operations and financial condition.
Substantial portion of our revenues has been dependent upon few customers. The loss of any one or more of our major customers would have a material effect on our business operations and profitability.
Our business operations are majorly concentrated in certain geographical regions and any adverse developments affecting our operations in these regions could have a significant impact on our revenue and results of operations.
Our dependence on procurement of mustard seeds from the state of Rajasthan exposes us to risks associated with regional concentration.
Our business is dependent on our Processing Units/Facilities. Any shutdown of operations of our Processing Units may have an adverse effect on our business, results of operations and financial condition.
10 Our Company had negative cash flow in recent fiscals, details of which are given below. Sustained negative cash flow could adversely impact our business, financial condition and results of operations.

For further details, please refer chapter titled “Risk Factors” on page 24 of the Prospectus
1. Average cost of acquisition of equity shares held by the Promoters:

w N o—

© N v

Sl No. Name of the Promoter No. of Equity Shares Held Avg. Cost of Acquisition (In X per Equity Share)
1 Deepak Pal Daga 26,40,000 1.22
2 Vimal Kumar Daga 26,30,000 1.22
3 Seema Daga 26,30,000 1.22
4 Neetu Daga 19.00,000 1.22
5 Vimal Kumar Ayush Pal Daga HUF 19,00,000 1.22
6 Vimal Kumar Deepak Pal Daga HUF 19,00,000 1.22
7 Deepak Pal Harsh Kumar Daga HUF 5,00,000 1.22

The average cost of acquisition of Equity Shares by our Promoters has been calculated by taking into account the amount paid by them to acquire, by way of fresh issuance or transfer or gift or bonus issue etc. less the amount received by them for the sale of Equity Shares through
transfer, if any and the net cost of acquisition has been divided by total number of shares held as on date of the prospectus.

2. Comparison with other Listed Companies/Industry peers:

Considering the nature and product manufactured by our company, turnover and size of business of our Company, the peer companies mentioned below are not strictly comparable. However, the below mentioned listed company have been taken into consideration as peer comparative
listed companies and has been included for broad comparison only.

Revenue from Operations

Face Value (in ) (% in Lakhs)

Name of Company CMP (in )** EPS Basic NAV per Equity Share P/E Ratio RONW (%)

Peer Group
Abram Food Limited 100.00 10.00 9.05 22.62 11.05 38.62% 6,404.49

Issuer Company
Elfin Agro India Limited” 47.00 5.00 3.60 9.77 13.05 36.86%
#Considering the nature and size of business of the Company, the peers may not be exactly comparable. Hence a strict comparison is not possible. However, the above companies have been included for broader comparison

"Based on full completed financial year ended on March 31, 2025 on Restated basis
*Source for Peer Companies: Annual Reports (figures as on March 31, 2025)
**CMP as on 13/02/2026 for Peer Group and IPO price for Issuer Company

(For detailed information please refer chapter titled “Basis for Issue Price” beginning on page no. 85 of the Prospectus)

14,586.34

3. Weighted average return on net worth for the last 3 FYs as per the Company’s Restated Financial Information

1. No. Financial Year Return on Net Worth % Weight
Year ended March 31, 2023 35.98% 1
Year ended March 31, 2024 42.26% 2
Year ended March 31, 2025 36.86% 3
Weighted Average 38.51%

For the period ended on December 31, 2025 22.42%

Welghted average: Aggregate of year-wise weighted Return on Net Worth divided by the aggregate of weights i.e. [(Return on Net Worth x Weight) for each year] / [Total of weights]

|| 2|~ |2

Note: Net worth has been computed by aggregating share capital and reserves and surplus as per the audited restated financial information. Revaluation reserve or miscellaneous expenditure (to the extent not written off) is not considered for calculating Reserve & Surplus.
4. Disclosure as per clause (9)(K)(4) of Part A to Schedule VI, as applicable:
(a) The price per share of our Company based on the primary/ new issue of shares (equity / convertible securities)

There have been no issuance of Equity Shares or convertible securities, excluding shares issued under ESOP/ESOS and issuance of bonus shares, during the 18 months preceding the date of the Prospectus, where such issuance is equal to or more than 5% of the fully diluted
paid-up share capital of the Company (calculated based on the pre-issue capital before such transaction(s)), in a single transaction or multiple transactions combined together over a span of 30 days.

®

-

The price per share of our Company based on the secondary sale / acquisition of shares (equity / convertible securities)
There have been no secondary sale/ acquisitions of Equity Shares, where the Promoters, members of the promoter group or shareholder(s) having the right to nominate director(s) in the board of directors of the Company are a party to the transaction (excluding gifts of shares),
during the 18 months preceding the date of this certificate, where either acquisition or sale is equal to or more than 5% of the fully diluted paid up share capital of the Company (calculated based on the pre-issue capital before such transaction/s and excluding employee stock
options granted but not vested), in a single transaction or multiple transactions combined together over a span of rolling 30 days.
(¢) The price per share of issuer Company based on the Primary or secondary sale / acquisition of shares (equity / convertible securities)
There have been no such transactions based on last 5 primary or secondary transactions (secondary transactions where Promoters / Promoter Group members or shareholder(s) having the right to nominate director(s) in the Board of the issuer Company, are a party to the
transaction), not older than 3 years prior to date of prospectus irrespective of the size of transactions.
(d) Weighted Average Cost of Acquisition and Offer Price

Type of Transactions
Weighted average cost of acquisition of primary / new issue as per paragraph 4(a) above.®
Weighted average cost of acquisition for secondary sale / acquisition as per paragraph 4(b) above.M - -
Weighted average cost of acquisition of primary issuances /secondary transactions as per paragraph 4(c) above"* - -
~There were no primary/ new issue of shares (equity/ convertible securities) as mentioned in paragraph 4(a) above, in last 18 months from the date of the Prospectus.
~There were no secondary sales / acquisition of shares of shares (equity/ convertible securities) as mentioned in paragraph 4(b) above, in last 18 months from the date of the Prospectus.
~AThere were no primary/secondary sales/acquisition of shares of shares (equity/convertible securities) as mentioned in paragraph 4(c) above, in last 3 years from the date of the Prospectus.
SUBSCRIPTION DETAILS
The Issue was subscribed to an extent of 2..97 times i.e., Gross Subscription of Rs. 74,39,16,000/- for 1,58,31,000 equity shares were based on the bid file received from BSE on the closing day after closure of the Issue received as against Rs. 25,02,75,000/- for 53,25,000 equity
shares. (including subscription by Market Makers to the Issue). The Issue was subscribed to an extent of 1.33 times (after technical rejection and bids not banked). i.e. Net Subscription of Rs. 33,38,88,000/- for 71,04,000 equity shares after eliminating technically rejected and bid

not banked applications.
Summary of the Valid Applications Received:

Weighted average cost of acquisition (X per Equity Shares) Offer Price (i.e. T 47/-)

Sr. Category Gross Application Less: Rejections Valid Allotment
No No. of Application Equity Share No. of Application Equity Share No. of Application Equity Share No. of Application Equity Share
1 Individual Applicants 248 14,88,000 1 6,000 247 14,82,000 247 14,82,000
2 Non-Individual Applicants (Non Institutional Applicants and QIBs) 101 54,60,000 2 1,05,000 99 53,55,000 99 35,76,000
3 | Market Maker 1 2,67,000 0 0 1 2,67,000 1 2,67,000
Total 350 72,15,000 3 1,11,000 347 71,04,000 347 53,25,000

Allocation: The Basis of Allotment was finalized in consultation with the Designated Stock Exchange — BSE on March 10, 2026
A. Allocation to Market Maker (After Technical & Multiple Rejections and Withdrawal): The Basis of Allotment to the Market Maker, at the issue price of ¥ 47/- per Equity Share, was finalised in consultation with BSE. The category was subscribed by 1.00 time. The total
number of shares allotted in this category is 2,67,000 Equity shares.

Sr. | No. of Shares applied for | Number of applications % to total Total No. of Shares % to total Allocation per Applicant Ratio of allottees to Number of successful Total No. of shares
No (Category wise) received applied Before rounding off After rounding off applicants ppli (after r ding) 1l d/alloted
1 2,67,000 1 100.00 2,67,000 100.00 2,67,000 2,67,000 FIRM 1 2,67,000
GRAND TOTAL 1 100.00 2,67,000 100.00 1 2,67,000

B. Allocation to Individual Investors (After Technical & Multiple Rejections and Withdrawal): The Basis of Allotment to the Individual Investors, at the issue price of ¥ 47/- per Equity Share, was finalized in consultation with BSE. The category was subscribed by 0.58 times
i.e. for 14,82,000 Equity Shares. Total number of shares allotted in this category is 14,82,000 Equity Shares to 247 successful applicants.

% to total Total No. of Shares % to total

Sr. | No. of Shares applied for | Number of applications Allocation per Applicant Ratio of allottees to Number of successful Total No. of shares

No (Category wise) received applied in each category Before rounding off After rounding off applicants ppli after r ding) 1l d/alloted
1 6000 247 100.00 14,82,000 100.00 10275.30 6000 FIRM 247 14,82,000
GRAND TOTAL 247 100.00 14,82,000 100.00 247 14,82,000

C. Allocation to Non-Institutional Investors (After Technical Rejections & Withdrawal): The Basis of Allotment to Non Institutional Applicants, at the issue price of ¥ 47/- per Equity Share, was finalized in consultation with BSE. The category was subscribed by 2.13 times
i.e. for 53,55,000 Equity Shares. Total number of shares allotted in this category is 3576000 Equity Shares to 99 successful applicants.

The category wise details of the Basis of Allotment are as under:

~ Sr. | No. of Shares applied for | Number of applications % to total Total No. of Shares % to total Allocation per Applicant After rounding off Ratio of allottees to Number of successful Total No. of shares
aae‘ ‘Yailul-? %Qld aéc—l uldaa No (Category wise) received applied in each category Before Rounding off After Rounding off ppli ppli (after r ding) 11 d/alloted
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The Board of Directors of the company at its meeting held on March 10, 2026 has approved the Basis of Allotment of Equity shares as approved by the Designated stock Exchange viz. BSE and at a meeting held on March 10, 2026 has authorized the corporate action for the transfer
and allotment of the Equity Shares to various successful applicants.

In terms of the Prospectus dated February 24, 2026 and as per the SEBI (ICDR) Regulations wherein a minimum of 50% of the Net Issue to Public is being offered to the Individual Applicants who applies for minimum application size and the balance is being offered to Other
Investors including QIBs and Non-Institutional Applicants. However, in case of under-subscription in either category, unsubscribed portion shall be allocated to investors in other category subject to valid Applications being received from them at the Issue Price. “For the purpose
of sub-regulation (3) of regulations 253, of SEBI (ICDR) Regulations 2018, the allocation in the net issue to public category shall be made as follow: (a) Minimum 50% to the individual investors who applies for minimum application size; and (b) remaining to: (i) individual
investors who applies for more than minimum application size; and (ii) other investors including corporate bodies or institutions; irrespective of the number of specified securities applied for; Provided that the unsubscribed portion in either of the categories specified in clauses
(a) or (b) may be allocated to applicants in the other category

The CAN-cum-Refund advices and allotment advice and/or notices will be forwarded to the address/email id of the Applicants as registered with the depositories as filled in the application form on or before March 11, 2026. Further, the instructions to Self Certified Syndicate Banks
for unblocking the amount will be completed on or before March 11, 2026. In case the same is not received within 10 days, investors may contact at the address given below. The Equity Shares allocated to successful applicants are being credited to their beneficiary accounts subject
to validation of the account details with the depositories concerned. The Company is taking steps to get the Equity Shares admitted for trading on the BSE within three working days from the date of the closure of the Issue.

Note: All capitalized terms used and not defined herein shall have the respective meanings assigned to them in the Prospectus dated February 24, 2026 (“Prospectus”)

The Lead Manager associated with the Offer have handled 32 SME public issues and Nil Main Board public issue during the current financial year and three financial years preceding the current Financial Year, out of which 13 SME public issues closed below the
issue price on the listing date.

Type FY 2025-26* FY 2024-25 FY 2023-24 FY 2022-23 Total
SME IPO 9 6 5 12 32
Main Board IPO - - - - -
Total 9 6 5 12 32
Issue closed Below Issue Price on Listing Day 7 1 - 5 13
Issue closed above Issue Price on Listing Day 2 5 5 7 19

* Status as on 17-02-2026
INVESTORS PLEASE NOTE THE DETAILS The details of the allotment made would also be hosted on the website of the Registrar to the Issuer, www.cameoindia.com All future correspondence in this regard may kindly be addressed to the Registrar to the
Issue quoting full name of the First/ Sole serial ber of the Appl Form, ber of shares applied for and Bank Branch where the application had been lodged and payment details at the address of the Registrar given below:

For ELFIN AGRO INDIA LIMITED
On behalf of the Board of Directors

Sd/-

Deepak Pal Daga
Managing Director
DIN: 05173273

CAMEO CORPORATE SERVICES LIMITED

“Subramanian Building”, No. 1, Club House Road, Chennai - 600 002, India

Telephone: +91-44-40020700 / 28460390 Email: ipo@cameoindia.com Contact Person: Ms. K. Sreepriya Website: www.cameoindia.com
CAMEO Investor Grievance Email: investor@cameoindia.com SEBI Registration Number: INR000003753 CIN No: U67120TN1998PLC041613
Place: Bhilwara
Date: March 11, 2026

DISCLAIMER CLAUSE OF BSE: IT IS TO BE DISTINCTLY UNDERSTOOD THAT THE PERMISSION GIVEN BY BSE LIMITED (“BSE”) SHOULD NOT IN ANY WAY BE DEEMED OR CONSTRUED THAT THE CONTENTS OF THE PROSPECTUS OR THE PRICE AT
WHICH THE EQUITY SHARES ARE OFFERED HAS BEEN CLEARED, SOLICITED OR APPROVED BY BSE, NOR DOES IT CERTIFY THE CORRECTNESS, ACCURACY OR COMPLETENESS OF ANY OF THE CONTENTS OF THE PROSPECTUS. THE INVESTORS
ARE ADVISED TO REFER TO THE PROSPECTUS FOR THE FULL TEXT OF THE DISCLAIMER CLAUSE PERTAINING TO BSE.
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THE LEVEL OF SUBSCRIPTION SHOULD NOT BE TAKEN TO BE INDICATIVE OF EITHER THE MARKET PRICE OF THE EQUITY SHARES ON LISTING OR THE BUSINESS PROSPECTS OF
ELFIN AGRO INDIA LIMITED




